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RecommendatioDs of Committee on 
rower regarding Inter-8tate Water 

Disputes 

2078, SHRl D, p, YADAV: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether Government are aware 
that the Report of the Committee on 
Power, has inter-alia, recommended 
that "twenty nine Inter state Water 
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Disputes if not resolved amonlst the 
concerned States in 3 months. should. 
by la v;. be referred to \In arbitrator 
to be appointed by t'he Central Gov-
ernmecl, who should be required to 
submit his award in 3 months, such 
an award should be made "non-justi,-
ciable" and that thirty "As a:n alter-
native the possibility of river and lake 
waters being declared a Central sub-
ject una.er a constitutional amend-
ment may be eiven serious considera-
tion"; and 

(b) if so, the reaction of Govern-
ment to this recommendation and the 
action taken thereon? 

THE MINISrER OF STATE IN 
THE MINISTR:Y OF ENERG:Y (SHRI 
VIKRAM MAHAJAN): (a) :Yes, Sir. 

(b) The Department of Irrigation 
who are primarily concerned with 
the subject haVe been requested to 
consioor the recommenaation ot the 
Committee em Power. 

Pla.nn1ng Commission's approval for 
Fertilizer Industry 

2079. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of PET-
ROLEUM. CHEMICALS AND FE-R-
TILIZERS be pleased to state: 

(a) whether it is a fact that the 
Planning Commission have approved 
a massive outlay during the Sixth 
Plan period (1980-81) for the fertili-
zer Industry; 

(b) i1 so, to what extent it would 
augment the production capacity of 
fertilizer industry; and 

(c) reduce external dependence or 
import of th ~ commodity? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. c. SETHI): (a) Adequae 
provision has been made for the fer-
tilizer J)!l'OI'ramIne envisaged during 
the 6th rJve Year Plan. 

(b) The installed capacity of fertili-
zer pro.:luction which was 3.91 lakh 

4089 LS-5. 

tonnes of nitroeen and 12.3 luh ton-
nes of p2 06 at the beginning of the 
6th Plan is expected. to go up to about 
65 lakh tonnes of nitrogen ana 19 
lakh tonnes of p2 Os by the end of the 
Sixth Plan. This capaCity would go 
up further to about 100 Iakh tannes 
of nitroeen aDd about 35 lakh tonnes 
of p2 05 by 1989-90. by which time 
the new projects for which provision 
is being made in the Six Plan are 
expected to be completed. 

(C) The pereentage of i:nport of 
nitrogenous and phosphatic fertili-
zers to their total consumption which 
was about 39 pe'r cent at the beeinning 
of the Sixth Plan is expected to go 
down to about 29 per cent by the 
end of the Sixth Plan and to about 
15 per cent by 1989-90. 

DecIsion on applicatiOUs under aeetlon 
30 of MRTP Act 

2080. SHRI R. PRABHU: Will the 
Minister of LAW. JUSTICE AND 
COMPAN:¥ AFFAIRS be pleased to 
state: 

(a) whether it is a fact that Sec-
tion 30 of the MRTP Act lays down 
that an application on the part of Gov-
ernment to decide any case undeT 
Sections 21, 22 and 23 of the Act 
within a period of 3 months in case 
the matter is not to be referred to the 
MRTP Commlssion; 

(b) If so, how many applications 
under eaCh of the Sections 21, 22 ana 
23 of the Act were decided during the 
year 1978. 1979 and 1980; 

(c) the time taken in disposing of 
eaCh such case; 

(a) whetber any sintle case was 
decided within a periOd of 3 months; 
and 

(e) If not, the stepa proposed to be 
taken to streamline the work at the 
administration of the MR'1'P Act to 
comply with the statutory provlaloDl'l 




